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BEFORE THE REG STRAR ASHOK MENON

Petition(s) for Special Leave to Appeal (Crl) No(s).369/2009

MRl NAL MUKHERJEE Petitioner(s)
VERSUS

STATE OF WEST BENGAL & ANR Respondent ( s)

(Wth appln(s) for bail, perm ssion and office report)

Date: 23/03/2010 This Petition was called on for hearing today.

For Petitioner(s)
M . Ranj an Mukherj ee, Adv.

For Respondent (s)
M. Tara Chandra Sharmm, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Respondent No. 1 has appear ed. Counsel appeari ng
for Respondent No.1l subnits that he does not intend to
file any counter affidavit in this matter. Nane of the
counsel appearing for Respondent No.1 shall be verified

and updat ed.

Service is not conplete in respect of Respondent
.2/ -
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No. 2. Counsel for the Petitioner is directed to conply
with t he Ofice Report and al so file report of
conpl i ance of t he Hon’ bl e Court’s order to deposit

anount towards cost for Respondent No. 2.

List the matter on 07.04.2010.

(Ashok Menon)
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